IN THE CEN TRAL ADMIN ISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

o,A,N.,la%gl Date of Order: 28,9.1993
BETWEEN 3
Y .Kishan Rae® : .. Applicamt,
AND

Unien ef India/fipresented by‘

1, The Secretary te Gevernmmenrt,
Department eI Pests,

New Delhi, . - —

e

2. The Pest Master Gemeral,
Hyderabad Regien,
Hyderabad,

3. The Superimtendent ef Pest
Offices, Peddapalli. .+ Respendenrts,

Ceunsel fer the Applicamt os Mr.K.S,.R,Anjaneyulu

Counsel fer the Respendemts . Mr,N,V,Ramana

CORAM ¢
e
HON'BLE SHRI A,B,GORTHI : MEMBER (ADMN,)

HON'BLE SHRI T ,CHANDRASEKHARA REDIY : MEMBER(JUDL,)
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Order ef the Divisiem Bumrch delivered by

Hew'ble Shri A.B,Gerthi, Member (ama,).

The claim ef the applicamt is that he was emtitled
tes be cemsidered fer recruitmemt te the pest ef Reserve
Traimed Pesl-Pestal Assistamt by virtue ef his havinmg

served im the department of P&T feor ever eme year,

2. The applicamt was imitially appeimted as E.D.M.C./
Packer em 19,5.1982 at Gedavarikhami, He werked im the
said pest till 21,10,1982 wher the pest was abelished,
The respemdeats hewever appeimted him agaimst a class-IV
pest w,e,f. the same date i,e, 21,10.1982, He centimu=d
im the said pest upte 28,5,1983. He thﬁé served cemtimususl
fer mere tham eme year umcder the re3poné¢nts. He passed
P.U.,C. ard alse studied upte B.Cem, His case fer
recruitment as a Pestal Assistamt (Class-IV) was rejected
by the respeadents em the greuamd that he wWas ever agec
and that age relaxatiem im his case ceuld met be given

becayse he did met werked fsr eme year as ar "E.D., empleyee'

3, We have heard learmed ceumsel fer beth the
parties, Learmed ceursel fer the appiicant has drawn

eur attemtien te twe impertamt aspects ef this case,
Firstly the applicamt's imitial emgagememt as EDMC/
Packeﬁ’that te be tgrminated net fer amy ether reasem but
because the pest itself was abelished, Secendly the
applicamt was immediately takem agaimst a Class-IV. pest

Can T tf
theugh é%fa aanﬁ%gat;esemployee, As the applicamt werked

im beth the said pests tegether fer ever eme year, the

%
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respendents sheuld have given him the benefit ef

D.G.P.&T letter Ne, 20/19/78-SPB.I dated 28.12.78;

relevant partism ef the said effice meme is repreduced

belew:-

4.

"Sub: Age relaxatiom te ED empleyees far
their recruitmeats te the clerical cadre

etc,

I am directed te say that umder the
existing imstructiens ED empleyees whe are
Matriculats er pessess educatiemal quali-
ficatiens equivalernt to the Matriculatien
examimatisom @rd have put im ene year's
service as ED empleyees are eligible te be

cemrsidered alemg with other candidates upte

the age #f 40 years fer the vacamcies meant
fer outsiders' gueta im Time Scale clerks/
Serters' cadre, Mimnister{C) imn ene ef his
meeting expressed his ceacerm abeut the
meagre prometiem averues fer the ED staff
in the Cl,II1I cadre and desired that the
facility/cemcessisn regardimg age te the ED
empleyees im the matter of recruitment te
the clerical cadre sheuld be made widely
kmewn, "

Mr.N.V.Ramana, learmed ceunsel fer the respemdents

stated that im view of the plaim lamguage #f the D.G.

P&T letter dated 28,12,1978 the bemefit of relaxatiem

of age limit upte 40 vears weuld be applicable emly

te E,D, empleyees whe have put im eme year service

as such, It caraet be further extemded ts these whe

had remdered service in ether pests, The respendents
‘ ha ¢ jamcontindins ba
Rowewer centended that, paid empleyee

the applicamt werked fram 21,10,1982 te 28,5.1983

but that service was with the usual breaks fer heli-

days, etc,

5.

this case,

There is ne dispute as regards the facts in

fer a peried ef 5 momths and 3 days emly, The balance

e

The applicamt did werk as am E,D. employee £
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eof his service was as @& ecn;i;a:;é‘paid emplsyee

against'a Class~-IV pest, Service ir that pest
cammet be treated as service as amn ED emplayee,

In view of this)we are of the censidered view that
the respemdents did apply the D,G: P&T Imstructieas
dated 28,12,1978 fairly énd squarely te the applicamt
im demying him the bempefit ef relaxatiem eof age limit
upte 40 years, The applicamt admittedly was abeve

25 years at £he time of cernsideratiem ef his case

fer recruitmeat te the pest ef Keserve .Traimed Peel
pestal Assistmat, Umless he had beemr givern the age
relaxatiem he ceuld met be recruiteds As we have g;ééé &
that the respemdemts are justified im refusirg te
grant the extemsiem ef age limit te the applicaat,

we fiad that the erder ef the respemdemts im reje-

cting the prayer ef the applicamt is justified,

6. Im the result the O,A, is dismissed, There

shall be ne erder as te Ccests,

* Member (Judl..) Member (Admn. )

‘ T o e
o (T .CHANDRASE KHAKA R_Eg*E)Y)f (A,B ,GORTHI) / '
e

Dated: 28th September, 1993

(Dictated im Opem Court)

To
1. The Secretary to Govt., Union of India,
Dept. of Posts, New Delhi.

sd
2. The Postmaster General, Hyderabad Region, Hyderabad.
3. The Ssuperintendent of Post Otfices, Peddapalli.
4z “Phe -Superintendent efFPostOELtces, .
5. One copy to Mr.K.S.R.Anajaneyulu, Advocate, CAT.Hyd.
6. One copy to Mr.N.v.Ramana, Addl.OGSC.CAT.Hyd.

« One spare CODYa.
g- One cgpy to E¥brary.CAT.Hyd
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+ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYZERABAD BENCH AT HYDERABAD

"THE HON'BLE MR.JUELTICE V.NEELADRI ' RAO
: : VICE CHAIRMAN

‘] D — =

THE HON'BLE MR.A,B.GORTHI :MEMBER(A)

AND -
THE HON'BLE MR.T.CHANDRASEKHAR REDDY
MEMBERS JUIDL )

THE HON'BLE MR.F/,T.TIRUVEHGADAM:M(X)

Dateds &%‘-C‘A —1995.

QBLER/JUDGMENT 3 )
M.A./R.A./C.A.No,
in .
b
0.A.No, \\\0\[
T, A.No, ' (W.P. o )

Adnittted and Interim directions
issue

Allowdd.

Disposdd of with directions ~#
Difhissed. |
TEEEIEEEE*QS withdrawn

Desmissed] for default,

Re jectedfCrdered.

No order as to costs,



